
 
 

 
APPENDIX -12 

 

 

IN THE COURT OF ASSISTANT SESSIONS JUDGE, 
SONITPUR, TEZPUR.              

 

Present: Dr. C. Khanikar, AJS 

Assistant Sessions Judge, Sonitpur, Tezpur 

 
 

      (26th   August, 2022)  
 
 

(Sessions Case No 69 / 2021)  
 

 
(FIR NO.110/2019 DATED 28-07-2019 / ABATEMENT OF SUICIDE CASE /AND        

RANGAPARA  POLICE STATION) 

INFORMANT :     MRS. BANI SINGH 

REPRESENTED BY  
 
 
 
 

   SMT. N. RAHMAN, MR. P. SARMA, ADVOCATES 
   ADDITIONAL PUBLIC PROSECUTOR 

 
ACCUSED  

     
     SRI SANJEEB BORO 

S/O LATE MILAN CH. BORO 
VILL- LOCO COLONEY, RANGAPARA 
P.S.-  RANGAPARA 
DIST-SONITPUR, ASSAM 

REPRESENTED BY  
 
 
 
 

   SRI S. K. SINGH,   SR. ADVOCATE 
    
 

 
 
 

 



 
 

 
 

APPENDIX -13 
 

Date of Offence  28-07-2019 

Date of FIR.  28-07-2019 

Date of Charge-sheet  21-11-2019 

Date of Framing of Charges  01-12-2021 

Date of commencement of evidence  05-01-2022 

Date on which judgment is reserved  20-08-2022 

Date of the Judgment  26-08-2022 

Date of the Sentencing Order, if any  None 

 
 

ACCUSED DETAILS: 
 
 

Rank of 

the 

Accused 
 

 

Name of 

Accused 

 
 

Date of 

Arrest 

 

Date of 

Release on 

Bail 

Offences 

charged 

with 
 

 

Whether 

Acquitted 

or 
convicted 

 
 

 

Sentence 

Imposed 

Period of 

Detention 

undergon
e during 

Trial for 
purpose 

of Section 

428, 
Cr.P.C. 

1 Sri Sanjeeb 

Boro 
28-07-2019  11-09-2019 306 IPC Acquitted none N/A 
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IN THE COURT OF ASSISTANT SESSIONS JUDGE, SONITPUR, 
TEZPUR 

 
SESSIONS CASE No. 69 of 2021 

G.R. Case No.2612 of 2019 
    U/S.306 of IPC 

 
State of Assam ……………Prosecutor 
 

                                         - Versus- 
 

                         Sri Sanjeeb Boro        …………….Accused 
 
                       Present: Dr. Chetana Khanikar, AJS 

 

For the prosecution : Smt. N. Rahman, Addl. P. P. 

 For the defence : Sri S.K. Singh, Sr. Advocate 

 

Evidence recorded on: 05-01-2022,   17-03-2022 

   19-04-2022,   24-05-2022  

07-06-2022 & 06-07-2022 

 

                           Argument heard on    : 20-08-2022 

                           Judgment delivered on     : 26-08-2022 

 

J U D G M E N T 

1.       The prosecution case in brief as stated in the FIR 

is that in the night of 28-07-2019 Radha Singh Boro (25 

years), who is the daughter of the informant was 

murdered by Sri Sanjeeb Boro (32 years), the son-in-law of 

the informant, by strangling the neck of Radha. Sanjeeb 

Boro stays at Railway quarter of Railway Loco Colony.   

2.         On the basis of aforesaid FIR, police registered a 

case as Rangapara PS Case No. 110/2019. Police 
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investigated the case and on completion of investigation 

submitted charge-sheet against the accused person Sri 

Sanjeeb Boro U/S 306 of IPC.  

3.        On appearance of the accused person Sri Sanjeeb 

Boro, copies of relevant documents were furnished to him 

as required U/S 207 of Cr. P. C. and the case was 

committed to the Court of Hon’ble Sessions Judge, 

Sonitpur as the case was exclusively triable by the Hon’ble 

court of Sessions. Thereafter, the case has been 

transferred to this court. Considering the relevant 

documents and hearing both the parties and having found 

sufficient material to presume that the accused had 

committed offence U/S 306 of IPC, charge under that 

section was framed against him. The accused pleaded not 

guilty and claimed to be tried when the charge was read 

over and explained to him. 

4.        During trial the prosecution has examined seven 

witnesses and also adduced seven documentary evidences. 

5.      At the close of the prosecution evidence, the 

accused was examined U/S. 313 of the Cr.P.C. in reference 

to the incriminating circumstances appearing against him 

in the prosecution evidences. Defence side has adduced no 

evidence and plea of the accused is of total denial.  

6.       After perusing the records, considering the 

materials produced, hearing the arguments of the learned 
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counsels for both the sides and the accused the following 

point is taken as POINT FOR DETERMINATION: 

(i) Whether the accused in the night of 28-07-

2019, abetted the commission of suicide of 

Radha Singh Boro by physical and mental 

harassment to her? 

DISCUSSION, DECISION AND REASONS THEREOF: 

Point No. (i): 

7.  PW-1 Smt. Asha Thapa has stated that when 

she went to the house of the accused she met the 

informant there. The informant told her that Radha Singh 

Boro died at the house of the accused. Police came to the 

PO. Radha Singh Boro died for hanging with rope. Then 

police took her signatures in Ext.1 seizure list. During 

cross-examination she deposed that she doesn’t know why 

her signature was taken in Ext.1. Her house is situated at a 

distance of about 1 km from the house of the accused. 

There are lots of quarters near the house of the accused. 

She doesn’t know how Radha Singh was died.  

8.  PW-2 Smt. Salu Rai has stated that, two 

sweeper boys came to her house and told that the health 

of Radha Singh is not well. Then she went to the house of 

Radha Singh and saw that Radha Singh was lying on the 

bed. At that time Radha Sing was already dead. She 

further stated that she has found some spot on her neck. 

She has also signed the Ext. 1 and Ext.1(2) is her 

signature. During cross-examination she has stated that 
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she doesn’t know the contents of Ext.1, she was actually 

woke up by the informant and not by two sweeper boys, 

the dead body of the victim was found at the quarter of 

Railway colony, her house is situated at a distance of about 

2 km from the house of the accused, when she arrived at 

the PO, she saw there a large gathering. She went to the 

PO at about 1.40 a.m. Police told her that the victim has 

committed suicide. 

9.  PW-3 is the informant. She told that, one day 

Radha Singh asked her as to why dowry was not given to 

Radha Singh. On 28-07-2019 at night one boy from the 

house of the accused came to her house and informed that 

Radha Sing was in a critical condition at the house of the 

accused. Then she went to the house of the accused and 

saw that the accused was standing in the courtyard of his 

house and informed her that Radha Singh has already 

died. When she entered the room, she saw that Radha 

Singh was lying dead on the bed. She found some spot of 

finger on the neck of Radha Singh. Thereafter, she filed 

the FIR. During cross-examination she has deposed that 

her house is situated at a distance of about 1 km from the 

house of the accused, on that night one sweeper boy of 

Railway colony came to her house and informed the 

matter. When she arrived at the house of the accused, she 

saw that there was a small gathering. Those people belong 

to Railway colony. She did not inform the Police regarding 

the demand of the accused to Radha Singh. 
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10.  PW-4 Sri Babul Ch. Boro has stated that he 

heard that a nearby lady died. But he cannot say whether 

she had committed suicide or someone killed her. During 

cross examination he stated that he doesn’t know the lady 

who died. 

11.  PW-5 Smti. Lalita Basfor is a hostile witness. 

She stated that she knows nothing about the incident. 

During cross examination she has stated that she doesn’t 

know how Radha Singh died. She heard that Radha Singh 

committed suicide but she has no personal knowledge. She 

heard it from villagers.  

12.  PW-6 is the M.O who has done the PM of the 

dead body of the Radha Singh Boro. The MO has deposed 

that he found a deep and oblique ligature mark in the 

upper part of the neck above the level of thyroid cartilage 

which is deficient on the right side of the neck.  Organs of 

generation external and internal are healthy. He further 

stated that as per the report of the forensic examination 

no poison was found in stomach, liver and kidney of the 

deceased. During cross-examination he stated that no 

external injury was found on the dead body. The deep and 

oblique ligature mark in the upper part of the neck above 

the level of thyroid cartilage which is deficient on the right 

side of the neck, may point towards the case of death by 

hanging. 

13.  PW-7 is the I.O. During his examination in 

chief, he has stated about the process of his investigation. 
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During cross-examination he has deposed that, in column 

No. 7 of Ext.4 charge-sheet, he has not mentioned the 

names of the witnesses on the basis of whose statement 

he came to the conclusion that the accused has abated the 

suicide. He has further stated that there is nothing 

regarding external injury or outside force in Ext.2, 

postmortem report. The FSL report has clearly stated that 

there is no poisoning. Cause of death as per PM report is 

the ligature mark on the neck of the deceased. He has also 

seen that ligature mark on the neck of the deceased was 

caused due to hanging. 

14.  These are the evidences adduced by the 

prosecution side. Considering the entire evidences 

together, it is seen that all the witnesses have stated the 

deceased Radha Singh Boro committed suicide at that 

house of the accused. But none of the witnesses except 

PW-2 and PW-3 have stated anything apart from the fact 

of death of deceased Radha Singh Boro. PW-2 stated that 

she has observed some spots on the neck of Radha Singh 

Boro. But she has not stated anything like that in her 

statement before the I.O. PW-3, who is the informant of 

this case has also stated that she  has seen some marks of 

finger on the neck of the deceased Radha Singh Boro. 

However, she has not stated anything regarding that in the 

FIR as well as in her statement u/s-161 of Cr.P.C. The 

M.O, who has done postmortem examination of the dead 

body of Radha Singh Boro has clrealy stated that no 

external injury was found on the dead body except the 
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deep and oblique ligature mark in the upper part of the 

neck and also stated that this implies the cause of death 

by hanging. The M.O has further stated that from the FSL 

report it was found that there was no poison in the body of 

the deceased. As such, the statement of PW-2 and PW-3 

regarding marks of finger/spots on the neck of the 

deceased is totally contradictory and not supported by 

medical evidence. 

15.  Apart from that, PW-3, who is the informant of 

this case has also stated that, one day Radha Singh Boro 

asked her why she did not give any dowry to Radha Singh 

Boro. But this seems to be a mere statement without any 

specific plea or proof. PW-3 in her FIR stated nothing 

about any demand of dowry by the accused or by any 

other person. She has not stated anything regarding that 

in her statement u/s-161 Cr.P.C also. There is no 

corroboration regarding the fact of dowry from any other 

witness. Thus, this statement of the informant is not 

tenable in the eye of law. 

16.  PW-5 Smti. Lalita Basfor was declared hostile 

by the prosecution side and during cross-examination by 

the prosecution, she has denied the fact that, she often 

saw quarrel between the accused and the deceased. The 

I.O as PW-7 has stated that Smt. Lalita Basfor told before 

him that, she often saw quarrel between the accused and 

the deceased and the I.O has exhibited the said part of the 

statement of Smt. Lalita basfor as Ext.6. However, due to 
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absence of corroboration by the oral testimony of any 

other witness or by any other piece of evidence, this denial 

part of the hostile witness can not be taken into 

consideration as evidence against the accused. 

17.  In over all scrutiny of the evidences, some 

another lacuna to be noted here also appears such as, 

neighbours of the P.O were not examined by the I.O or the 

prosecution side. The inquest of the body was done by the 

Circle Officer. But the Circle Officer is not examined as 

witness by the prosecution side. None of the witnesses to 

the inquest is also examined. PW-2 and PW-3 have stated 

that a sweeper boy and a boy from the house of the 

accused had informed them about the incident in the night 

of the incident itself. But the said boys were not examined 

by the prosecution side. All these witnesses who were not 

examined were vital witnesses to the incident. But, there is 

no explanation as to why the I.O has not listed them as 

witness or why the prosecution side has not examined 

them. Considering all the evidences, it is only found that 

the deceased Radha Singh Boro has committed suicide at 

the house of the accused. But no evidence is found against 

the accused to hold that he had abetted the commission of 

suicide of Radha Singh Boro. Hence, I hold that the 

prosecution side has failed to prove beyond reasonable 

doubt that the accused in the night of 28-07-2019, abetted 

the commission of suicide of Radha Singh Boro by physical 

and mental harassment to her 

         Hence point no. (i) is decided negative. 
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18.  From the above discussions I come to the 

conclusion that prosecution has failed to establish the 

allegations against the accused. Hence the accused Sri 

Sanjeeb Boro is acquitted from the case. Bail bond 

extended for next six months. 

        Given under my hand and the seal of this Court 

on this 26th day of August, 2022. 

 

 

 

( Dr. C. Khanikar) 
Asstt. Sessions Judge,  

        Sonitpur, Tezpur 
 

 
 

APPENDIX -14 
LIST OF PROSECUTION / DEFENCE / COURT WITNESSES 
 
A. Prosecution: 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS,  MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

PW: 1 Smt. Asha Thapa Other witness 

PW: 2 Smt. Salu Rai Other witness 

PW: 3 Smt. Bani Singh informant 

PW: 4 Sri Babul Ch. Boro Other witness  

PW: 5 Smt.Lalita Basfore Other witness  

PW: 6 Dr. Tek Bh. Chetry Medical witness  

PW: 7 SI Dilip Kr. Bora Police witness  

 

B. Defence Witnesses, if any : 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS, MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

NIL NIL NIL 
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C. Court Witnesses, if any : 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS, MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

NIL NIL NIL 

LIST OF PROSECUTION/ DEFENCE/ COURT EXHIBITS  

 

A. Prosecution:  

Sr. No Exhibit Number Description 

1.  Ext.1 Seizure List 

2.  Ext.2 PM report  

3.  Ext.3 Forensic examination report  

4.  Ext.4 Charge-sheet 

5.  Ext.5 FIR 

6.  Ext.6 Relevant part of statement of PW 5 

7.  Ext.7 Inquest report 

 

B. Defence:  

Sr. No Exhibit Number Description 

NIL NIL NIL 

 

C. Court Exhibits:  

Sr. 
No 

Exhibit 
Number 

Description 

NIL NIL NIL 

 

D. Material Objects:  

Sr. No Exhibit Number Description 

NIL Mat. Ext.1 Two pieces of dupattas 

 
     

 
 
 
 
 

        ( Dr. C. Khanikar) 
Asstt. Sessions Judge,  

                                                                   Sonitpur, Tezpur 


